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AUTHORITATIVE ENGLISH TEXT
Bill No. 28 of 2011

THE PUNJAB EXCISE (HIMACHAL PRADESH AMENDMENT) BILL, 2011



(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Punjab Excise Act, 1914 (Punjab Act No.l of 1914) as in force in
the areas added to Himachal Pradesh under section 5 of the Punjab Re-Organization Act,
1966(31 of 1966);, and as applied to the areas which comprised in Himachal Pradesh
immediately before the I day of November, 1966, vide the Himachal Pradesh (Application of
Laws) Order, 1948 and the Bilaspur (Application of Laws) Order, 1949.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-second Year
of the Republic of India as follows:—

1. Short title.—This Act may be called the Punjab Excise (Himachal Pradesh
Amendment Act, 2011.

2. Amendment of section 27.—In section 27 of the Punjab Excise Act, 1914, as in
force in the areas added to Himachal Pradesh under section 5 of the Punjab Re-Organization
Act, 1966, and as applied to the areas which comprised in Himachal Pradesh immediately before
the 1% day of November, 1966, in sub-section (1), for the words “State Government may lease to
any man” and “country liquor or intoxicating drug”, the words and signs “Financial
Commissioner (Excise) may lease or sub-lease to any person” and “excisable article” shall
respectively be substituted.

3. Repeal of Ordinance No. 3 of 2011 and savings.—(1) The Punjab Excise
(Himachal Pradesh Amendment) Ordinance, 2011 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the Ordinance
so repealed shall be deemed to have been done or taken under the corresponding provisions of
this Act.

STATEMENT OF OBJECTS AND REASONS

Section 27 of the Punjab Excise Act, 1914 (Punjab Act No. 1 of 1914), as in force in the
areas added to Himachal Pradesh under section 5 of the Punjab Re-Organization Act, 1966 (31
of 1966) and as applied to the areas which comprised in Himachal Pradesh immediately before
the 1+ day of November, 1966 vide the Himchal Pradesh (Application of Laws) Order, 1948 and
the Bilaspur (Application of Laws) Order, 1949, provide for grant of lease by the State
Government for manufacture, sale by wholesale or by retail of any liquor, but there is no
provision of sub-lease, and it is felt that each case of lease is required to be sent to the State
Government which takes much time thereby affecting the Government revenue. Thus, it has been
proposed that these powers may be delegated upon the Financial Commissioner (Excise) so that
all cases of leases or sub-leases are disposed of in a time bound manner. This will also improve
the excise revenue.

Since, the State Legislative Assembly was not in session and the matter was urgent,
therefore, H.E. the Governor of Himachal Pradesh, in exercise of the powers under article 213(1)
of the Constitution of India, promulgated the Punjab Excise (Himachal Pradesh Amendment)
Ordinance, 2011 (Ordinance No. 3 of 2011) on 19-10-2011 which was published in H.P.



Rajpatra on 28-10-2011. Now, the Ordinance is being replaced by a regular legislation without
any modification.

This Bill seeks to achieve the aforesaid objectives.

PREM KUMAR DHUMAL,
Chief Minister.
Dharamshala :

The.........ceceeeeeee, 2011
FINANCIAL MEMORANDUM

The provisions of the Bill when enacted are to be enforced through the existing
Government machinery without incurring any additional expenditure from the State exchequer.

MEMORANDUM REGARDING DELEGATED LEGISLATION
—Nil—



